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@ wotak KOTAK MAHINDRA BANK LIMITED

Regd. Offsce : 27, BRC, C-27, G Block, Bandra Kurla Complex, Bandra (East), Mumbal-£00051.
Branch Cifice ; Zone -2, Fourth Floor, Siddhivinayak Complex, Shivrangani Cross Road,
Satellite, Ahmedabad - 350045
Corporate Identity Mumber : LE5110MH1983PLC03E137, www.atak.com

APPENDIX -V [RULE 8(1)] POSSESSION NOTICE
(FOR IMMOVABLE PROPERTY)

Whereas, The undersigned being the authorzed Oficer of Kotak Mahindra Bank
under the Securilization and Reconstruction of Financal Assats and Enforcemen of
securty Interest Act 2002, and in exercise of powers confemed under section 13(2)
read with Rule 9 of the Security Interast (Enforcement) Rules 2002, issued 2 Demand
Motice dated 05th Jul, 2019 calling upon Vikram Tafe (Borrower) & Vikaram
Nandkishor Dave, Mandkizshor Trambaklal Dawve, VIKERAM FARM SERVICES
{Guarantors) (L.A. No, 0511405805) to repay the amount mentioned in the notice
being Rs. 2,19,06,662/- (Rupeas Two Crore Nineteen Lakhs Six Thousand Six
Hundred Sixty Two only) within 60 days from the date of receipt of the said notice.
The Bomower | Guarantor having faded to repay the amount, nobice is hereby given fo
the Borrower and public in ganeral that the undersigned has taken Possession of the
property described here in below in exercize of powers confermed on him under Section
13{4) ofthe said Act read with Rule 0 of the Act on this 0Tth day of May the year 2019,
The Borrower in parbeular and the public in genaral is heraby cautioned naot to deal with
the property and any dealings with the property will be subject to the charge of Kotak
Mahindra Bank Limited for an amount Rs. 2,19,06,66%- (Rupees Two Crore
Nineteen Lakhs Six Thousand Six Hundred Sixty Two only) and interest thare an
as on J0th day of April, the year 2022

(1) Plot No. 304 having an area admeasuring 1471.60 Sq. Mirs.
(2} Plot No. 305 having an area admeasuring 1466.70 Sq. Mtrs.

Totally area admeasuring to 2884.30 54, Mirs.
With allit's persent and future superstructrues, in Survey No. 3575P situated at
Vadhvan GIDC, Wadhvan, Surendranagar, Gujarat. Bounded by : North :
Highway Road; South : Adj Property; East: Adj Property; West : Middle Class.

DESCRIPTION OF IMMOVABLE PROPERTY

Date : 20th April, 2022 For, Kotak Mahindra Bank Lid.
Place : Surendranagar Authorized Signatory
rea

Canara Bank - Lunawada Branch
Canara Bank ierstwhile syndicate bank)

Near Ambaji Mandir, Godhara Road, Lunawada,
Digl: Mahisaar,

YARD AUCTION OF VEHICLE

5, . . A
ool 46 Canara Bank =22

Offers are invited from pubdic for purchase of below mentioned vehicle in
proposed auction by Canara Bank (& Syndicate) as per hypothecaton
agreement.
K Reserve | EMD Contact
No.| Particulars Prie Amount Person
Mr. Sabbirbhai Ganibhai
Shaikh Mr. Sunil
1, | Atul Gemini DZ Rs. Rs.
Pass 3 /2015 30,500.00 | 3050.00 M
GJ 17 TT 9163 eena
Mr. Gafurbhai Branch
Ahmedkabri Shaikh R R rane
2. | Atul Gemini DZ : '
GJ3ISTO0129
Mr. Jayeshkumar Lunawada
Chandulal Valand Rs. Rs.
3. | Atul Gemini DZ Branch
Pass 3 | 2015 36,500.00 | 3650.00
GJ 35T 0223 Mo.:
Mr. Mahebdrabhai N
i Khant.
AL e Rs. Rs. | 8238017148
4, | Atul Gemini DZ 21.500.00 | 2150.00
Pass 3/ June -2015 St :
GJ 35U 0274 Ph:
Mr. Tahir Hafur Shekh
¢ |Atul Gemini DZ Rs. Rs. 02674252152
| Pass 3/ 2015 36.500.00 | 3650.00
GJ 35T 0193
Terms of Yard Auction are as under:
1. Date of Auction 09.05.2022, Timings of Auction-11 am ta 5 pm.
2. Proposed Vehicles to be sold on “as iswhere is” basis.
3. Auction for Vehicles will be done in front of respective Vehicles where buyer
can physically inspect the vehicle and give his best guote (over and above the
minimum Resenve price).
4. Balance of successful BID amount to be remitted within 15 working days
failing which the EMD deposited stands forfeited.
# NEFT Details: Canara Bank, Lunawada Branch, Alc No. 6957295000001,
IFSC-CNRBO004539.
DD: Favouring Canara Bank, payable at Vadodara.
Bid once approved, Buyer can not back out for whatever may be the reason.
Bank reserve the nght to cancel or postpone Yard auction without prior notice.

Date: 03.05.2022- Place: Lunawada Authorised Officer - Canara Bank

A AXIS BANK

said Ack read with rule 8 of the said Bules onfallewing date,

the afaresaid amount ard meidental expansas, costs | charges ebs. meurned ) bo be incurred.

Collection, 151 Floor, Balleshwar Avenue, 5 G Highway,
Opp Rajpath Club, Bodakdev, Ahmedabad, Gujarat -380 054.

Whereas, the undarsigned being the Authorized Officer of tha AXIS BANK LTD, under the Securitisation and Reconstrection of Financial Assets and Enforcement of Security Imerest Act, 2002
and in exercise of powers conferred under section 13012 read with rule 3 af the Security Interest [Emforcement) Hulgs 2002 125ued a demand notice dated mentioned henen below Tabe|
calimgupan the BorrsseCo-BoorawanMarigagorGuarames, mentioned herein belaw Labie to repay the amawnl menbionsd Bereundar in e notice 25 menioned n (ha said notice together
with further intarast at the conbractual rate on the aforesaid amawnt and incidental expansas, costs, charpas ate, incurred /o be incurred, within 80 days froem the date of the said nofice.

Barrower Co-BorrowarMorigagorGuarantor, mentionad herein belpw tabel having failed to repay the Bank's dues as mentionad in the notice isseed to him under Secuitisatan and
Reconstructn of Firancial Assets and ErlorGernent Of Securty interest Act, 2002, nobice 15 hereby green fo1he Bonmowear amd other mertioned herein bove in partcuan and the public, =
ainaral, that the undersigned has laken Possession (mentioned herein belaw tabel) of the properly descrbed hersin befaw in exercise of powirs canderrad on him endar section 13(4) of the

Borrewer Co-BomawarMarigagar'Guarantor memtioned herein below fabel in particular, and the public, ingeneral, ane hereby cautioned notto ceal with the property and any deaings withthe
property will be subject to the charge of the AXIS BANK LTD for an amount mentioned herein below tabel as mentioned in the said notice together with further interast a1 the contraciual rate

The Borrower's atiention is invited to the provizions of sub Section (&) of section 13 of the SARFAER act, 2002 in rezpaci of time available, to redesm the secured aszets
DESCRIPTION OF THE PROPERTIES

Rafail Office Center: 2nd Floor, Garg Plaza, 464,

| (D) IDBI BANK

Appendix-IV[Rule-8(1})] - POSSESSION NOTICE - {For Immovable Property)
Whareas, The undersigned being the authorized officer of the IDBI Bank Limited
[IDBI). Race Course Fioad Br. Vadodara under the Securitization and Reconsiruction
of Financial Assets and Enforcerment of Security Interest Act, 2002 (54 of 2002y and in
exarcise of powers conferred under Seclion 13012) read with rule 3 of the Sacurity
Interest (Enforcament] Rules, 2002 issued a Demand Notice Dated 20.08.2020
calling upon the borrower SHRI HEMANT KUMAR PRABHAKAR DESHPANDE
[Borrower) SHRINIRMAL HEMANT KUMAR DESHPANDE (Co-Borrower) & SMT.
GITABEN HEMANT KUMAR DESHPANDE (Co-Borrower) o repay the amoun
mantioned in the nolice being  Rs. 52,19,377.05 ps. (Rupees Fifty Two Lac Ningtean
Thousand Three Hundred Seventy Seven and Paise Five Only) and interest thereon
from 10.08.2020 aleng with incidental expenses and costs thereon, within 60 days
frarm e date of receipd of the said Molice,

The borrower having failed fo repay the amount, nofice is hereby given to the borrower
and the putas in general that the undersigned has taken Physical Possession of the
property describad harain below in exerckse of powers conferrad an him under Sub-
aection (4] of Section 12 of Act read with Rule & of the Security Interest (Enforcemeant)
Rules, 2002 and as per order daled 24.02.20d2 passed by Hon'ble District
Magistrate, Vadodara under sechion 14 of Act on this 2Tth day of April of the year
2022,

The borrower in particular and the public in general 15 hereby cauioned not to deal
with the property and any dealings wilh the property will be subject o the charge of the
IDBI Bank Limied (IDBI), Race Cowse Road BrVadodara for an amount Rs.
52,19.377.05 ps. (Rupees Fifty Two Lac Mingleen Thousand Thres Hundred Seventy
Seven & Pase Frve Only) and interest therean from 100082020 as mentionad in the
notice along with incidental expensas and costs thereon. [Amount deposited afier
igsuing of Demand Motice WiSection 13(2) has been given effect]

Tha Borrowar's attantan is invited to provisions of sub-saction (8) of section 13 of tha
Act inrespect of time available, to redeem the secured assets.”

Descripfion of the Immovwable Properiy

All ez piece and parcel of the immovable property being Shop Mo 103, admeasuing
550 5q. Fis. {51.50 Sq. Mirs) & Shop No 104, adrmeasuring 400 Sq. Fis. (37.15 3g.
Mirs.) on 15t Floor in a complex named "Labh Residency®, constructed on plot no 02,
admeasunng 471 3q. Mirs, with rear portion admeasunng 117 Sq. Mirs. Thesaby tolal
plot area of 588 Sq. Mirs. of Gajanand Society  Previously known as Kashibanagar
Sociely, (Kashibanagar Housing Eslala) sduated in the land lying baing and situate al
Willaga Vadodara Kasba Sim (Manjalpur area) being FLS.Wo. 416 baing Fmal Plat Mo,
2B of TP Scheme NoE, and comesponding City Survey Na, 326208, in the
Registrabion District & Sub Deslrict Vadoedara, In the Siate of Gujarat and Bounded: Shap
Miz. 103: East: Society Road, West: Shop No, 104, Mortih: Flat Mo, 102 afier open space,
South: Margalpur Main Rogd., Shop No, 104, East: Shop No, 103, West: Shop No, 108,
Morth: FlatNo. 102 after open space, Soutih: Manjalpur Main Road

Sdf Authorised Officer, IDE| Bank Lid.

Date: 27.04.2022- Place: Vadodara

PRI d§b

HRA TRBR BT IubH

-\ Capara Bapk Bopal Branch,

i Ahmedabad
POSSESSION NOTICE, Section 13(4) (For Inmovable Property

Whereas, the undersigned being the Authorized Officer of Canara Bank, under
the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as ‘the Act’) and
in exercise of powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated
01.10.2021 calling upon the Borrower M/s. Ohm Enterprise (Prop. Smt.
Smitaben Mehta and Guarantor Shri Hitenkumar Yogeshbhai Mehta) to repay
the amount mentioned in the notice being Rs. 50,59,477.23 (Rs. Fifty Lakhs Fifty
Nine Thousand Four Hundred Seventy Seven and Paisa Twenty Three Only)
as on 30.06.2021 with further interest from 01.07.2021 and Rs. 13,62,566.24
(Rs. Thirteen Lakhs Sixty Two Thousand Five Hundred Sixty Six and Paisa
Twenty Four) as on 17.09.2021 with further interest from 18.09.2021 and Rs.
12,48,010.00 (Rs. Twelve Lakhs Forty Eight Thousand Ten Only) as on
23.09.2021 with further interest from 24.09.2021 and applicable charges,
within 60 days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower and the public in general, that the undersigned has taken Possession
of the property described herein below in exercise of power conferred on him/her
under Section 13(4) of the said Act, read with Rule 8 & 9 of the Said Rules on this
28th day of April of the year 2022.

The Borrower in particular, and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of Canara Bank for an amount of Rs. 50,59,477.23 (Rs. Fifty Lakhs Fifty
Nine Thousand Four Hundred Seventy Seven and Paisa Twenty Three Only)
as on 30.06.2021 with further interest from 01.07.2021 and Rs. 13,62,566.24
(Rs. Thirteen Lakhs Sixty Two Thousand Five Hundred Sixty Six and Paisa
Twenty Four) as on 17.09.2021 with further interest from 18.09.2021 and Rs.
12,49,010.00 (Rs. Twelve Lakhs Forty Nine Thousand Ten Only) as on
23.09.2021 with further interest from 24.09.2021 and applicable charges.

The borrower's attention is invited to provisions of section 13 (8) of the Act, in
respectoftime available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

1) All part and parcel of Plot No. 18, Plot adm. about 35 Sq. Mtrs. alongwith
Construction on Ground Floor 25 Sq. Mtrs. & First Floor adm. about 25 Sq. Mtrs. in
the Scheme known as D Star, Revenue Survey No. 10, Village Saluntalpad,
Taluka/Hobli-Nadiad, Dist. Registration Dist. Kheda and Sub-Dist. of Nadiad.
Bounded by: North: Margin then Plot No. 19, South: Margin then Society Road,
East: Margin then Kadvavali Nal, West: Plot No. 17 Common Wall.

2) All part and parcel of Plot No. 19, Plot adm. about 35 Sq. Mtrs. alongwith
Construction on Ground Floor 25 Sq. Mtrs. & First Floor adm. about 25 Sq. Mtrs. in
the Scheme known as D Star, Revenue Survey No. 10, Village Saluntalpad,
Taluka/Hobli-Nadiad, Dist. Registration Dist. Kheda and Sub-Dist. of Nadiad.
Bounded by: North: Society Common Road, South: Plot No. 18, East: Margin
then Kadvavali Nal, West: Plot No. 20.

Date: 28.04.2022 | Place: Nadiad Authorised Officer, Canara Bank

POSSESSION NOTICE

APPENDIX —IV [Rule &(1]]

St ! Wame ol Borrewers Y Y Date &
1 ,. - - SCHEDULE OF IMMOVABLE PROPERTY Type of
H"i' Guaranhos | ﬂu—mu-wer: [IMB[ﬁﬁL-E“rEFHBE il
1. iUJM'E- ASHON PP SCHEDULE CURAENT OVABLE ASSETS : HYPOTHECATICN CF CURRENT ASEETS G THE FIFM INCLUDING BDOK DEGTS ANDSTOCK, | 35 04 soos

ENTERPRISE 2} {RE. 487408556/~ & | B0t PRESENT AN FLTLIRE T —— e R e e A ——
| GOVINDRLUMAR 964773 00/, Tela) | SCHEDULE IMMOVABLE PROPERTY : ALL THAT PECES AND PARCELS OF PROPERTY SEARING FLAT HOLA-102 ON FIRST FLDOR. | gymbolic
AL S f ADMEASURING ABOUT 116 50, YARDS I THE SCHEME KNDWH A5 “MANALI APARTWENT” OF MANALI C-0F MOLL S0C. LTD., &
| | D930308.56/- a8 08 03 | cyop vy REGISTERED UNDER THE PAOVISIONS OF THE GLJARAT CO-OPERATIVE SOCETIES ACT, 1961 UNDER SERLAL MO, GH-17780
09-2021 DATED. 18,12, 1996 SITUATED ON THE LAND OF FAL PLOT ND.58 PART OF TOWH PLANKING SCHEME NO.14 SITUATE, LYING AKD BEMG
AT MYJE DIARMARLA-KAZIPUA, TA.CITY. IN THE REGISTRATION DISTRICT OF AHMEDARAD AND SUS DISTRICT OF AHMEDARAD-G
INARODWA) TOGETHER WETH THE RIGHT TO LSE COMMON AREAS OF THE BUILDING, THE RKGHT TO USE WATER CLOSET, DRAINAGE,
LANATORIES AMD OTHER CONVENIENCES AND FACKITIES, AMENITIES IN OR UPON O PERTAINMG TO 0R| COMMECTED T THE
FLATAINITAORECE PREMISES BOTH PAESENT AND ELITURE AMD STANNMNGIN THE MAME OF GIVINDE HEI KESHAVLAL SHAH

rafarred ba in 1his Molice withoul priorwritten consent of pur Bank.
Date : 30-04-2022, Place | Ahmedabad

Please further naote that as mentioned in sub-section 13 of Sec.13 of the aforesaid Act, you shall not transfer by way of sale, lease or otherwise amy of the assats stated unoer secunty

Authorised OMcer, Axis Bank Lid.

omefirs

We'll take you home

CIN:L65990MH2010PLC240703
Website: homefirstindia.com, Phone No.: 180030008425, Email ID: loanfirst@homefirstindia.com

Gautamnagar, Besides MGVCL Building, Race Course Road,
ELRESE GRS ERGERE Yadodara, Gujarat, Pin; 320007, Phone : 0265 - 2325581

APPENDIX -IV [RULE 8(1)] POSSESSION NOTICE
(FOR IMMOVABLE PROPERTY)

DESCRIPTION OF IMMOVABLE PROPERTY

@ wotak KOTAK MAHINDRA BANK LIMITED

Reqd. Office ; 27, BRC, C-27, G Block, Bandra Kurla Complex, Bandra (East), Mumbai-S00051.
ch Office : Zone -2, Feurth Floar, Siddhivinayak Complex, Shivrangant Cross Road,
Satellite, Ahmedabad - 3800135
Corporate [dentity Mumbser ; LE5 T 0MH1385PLC03E1 37, wwiw kotak.com

Whereas, The undersigned being the authonzed Oficer of Kotak Mahindra Bank
under the Securitization and Eeconsiruction of Financial Assets and Enforcement of
Sacurily Interest Act 2002, and in exercise of powers conferred under section 13(2)
read with Rule 3 of the Security Intesest (Enforcement) Rules 2002, issued a Demand
Motice dated 05th Jul, 2019 caling upon Vikram Farm Services (Bomrower) Dave
Vikrambhai Mandkishor (Borrower) & Dave Mandkishorebhai Trambakial
(Guaranter) (L.A. No. 8911202810) lo repay the amount mentioned in the notice
being Rs. 86,71,264/- (Rupens Eighty Six Lakhs Seventy One Thousand Two
Hundred Eighty Four only) within &0 days from the date of receip! of the said notice
The Borrower / Guaranitor having faded 1o repay the amount, natice is haraby given 1o
the Bomower and public in general that the undersigned has taken Possession of the
property descnbed here inbelow in exerciss of powers confernsed on him under Section
13{4] ol the said Act read with Rule 8 of the Acton this 10th Seplember the year 2019,
The Borrower in particular and the publicin general is hereby cautioned notto deal with
the property and any dealings with the property will be subject to the charge of Kotak
Mahindra Bank Limited for an Re. 86,71,284/- (Rupeas Eighty Six Lakhs Saventy
One Thousand Two Hundred Eighty Four only) and interest there on as on 30th day
ofApnl, the vear 2022,

{1} Plot Me. 304 having an area admeasuring 1471.60 Sq. Mtrs.
(2} PlotNo. 305 having an area admeasuring 1466.70 Sq. Mtrs.

Totally area admeasuring to 2884,30 Sq. Mirs.
With all it's persent and future superstructrues, in Survey Mo. 35T5/P situated at
Vadhvan GIDG, Wadhvan, Surendranagar, Gujaral. Bounded by : Morth
Highway Road, South : Adj Property; East: Adj Property; West: Middle Class,

Date : J0th April, 2022 For, Kotak Mahindra Bank Lid.
Place : Surendranagar Authorized Signatory

JrTwaw a (GETEDLN:ENTY 2nd Floor, Desna Shopping Comples, Usmanpura Chauraha,

DESCRIPTION OF IMMOVABLE PROPERTY

STRESSED ASSET MAMAGEMENT BRAMCH

Ashram Road, Ahmedabad-330014
M.: T5XTATTTIT E-Med : armbahmedabadi@indlanbank.coin

[Under Rule (8{1) of Security Interest (Enforcement) Rules, 2002]

Possession Motice (for Immoveable property)

Whereas, The undersigned being the Authorised officer of the Indian Bank under
the Securitization and Reconstruction of Financial Assets and Enforcement of
secunty interest Act 2002 and in exercise of powers conferred under section 13
(12} read with Rule 3 of the security interest (Enforcement) Rules, 2002 issued a
demand nofice dated 1802019 calling upon the bormower Mis. Atri Protein Pyt
Lid and Arvindkumar Trivedi (Director/Guarantor) and Dipti Trivedi
(Director/Guarantor) to repay the amount mentioned in the demand notice issued
under section 132) being Rs. 35,22,190.00 {(Rupeas Thirty Five Lacs Twanty
Two Thousand One Hundred Ninety Only) as on 10.09.2019 and accreed
interast and costatc. within 60 days from the date of recaipt of the said notice.

The Borrowen Directors/Guarantors having failed to repay the amount, notice is
hereby given to them and the public in general that the Mamlatdar and Executive
Magistrale Sabarmati, has in compliance to order dated 03.01,2022 issued by the
District Magistrate Ahmedabad, under sec. 14 of the SARFAES! Act 2002 taken
Physical Possession of the property described hereunder and handed over the
possession of the same to the authonized officer of the bank on this 30th day of
April of the year 2022,

The Borrower!Direclors/Guarantos in particular and the public in general is hareby
cautioned not 1o deal with the property and any dealings with the property will ba
subject to the charge of Indian Bank for amount of Rs. 35,22,190.00 (Rupees
Thirty Five Lacs Twenty Two Thousand One Hundred Ninety Only) as on
10.09.2019 logether with further inlersst therson Gl the date of paymenl and
incidental expanses, costs, charges ele,

The borrower's attention is invited to the provisions of sub - section (3) of
section 13 of the SARFAESI Act, in respect of time available, to redeam the
secured assels.

All that piece and parcel of the propertly siluated in Ahmedabad District,
Ahmedabad-6, Registration District, Ahmedabad Sub Regn Dist. Ahmedabad, Tal:
Ahmedabad town, comprised in Unit Mo, 610 of Sixth Floor of the Ermporia by Kunj,
a commercial building which is situated in survey no, 184/2, TP. Scheme No. 21,
Final Plot No. 81/2p, Molera, Ahmedabad 1own and Tal: Ahmedabad. Belonging to
Mr. Arvindkumar Ashwinkumar Trivedi. Bounded by : East : Unit/Office No.
611, West : UnivOffice No. 604, North : Margin Land, South : Open Spacs

Date : 30.04.2022 Authorized Officer
Place : Ahmedabad Indian Bank

2 LA ADITYA BIRLA FINANCE LTD.

Registerad Offfce: indian Rayon Compound, Veraval, Gujaral 362268
Branch Office ; 304-303, 3rd Floor, ‘&' Wing, Ratnakar Nine Sguare,
Opp. Keshav Baug Party Pled, Vastrapur, Ahmedabad-380015

APPENDIX IV
[See Rule B {1) of the Security Interest (Enforcement) Rules, 2002]

FIMAMNCE

Possession Motice (for Immovable Property)

Whereas The undersigned being the authorized officer of Aditya Birla
Finance Limited under the Securitization and Reconstruction of Financial
Asseats and Enforcement of Security Interest Act, 2002 (54 of 2002} and in
exercise of powers conferred under Section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 27.01.2022 calling upon the borowers namely Vijay Kumar
Ramgopal Khandelwal, Sarla Vijay Kumar Khandelwal and Ankit
Bhai Vijay Bhai Khandelwal 1o repay the amount mentioned in the
notice being Rs. 1,44,60,492/- (Rupees One Crore Forty Four Lakh
Sixty Thousand Four Hundred Ninety Two Only) by way of
outstanding principal, arrears (including accrued late charges) and
interast il 14.12.2021 within 60 days from the date of receipt of the said
notice

The borrowers having failed o repay the amount, notice is hereby given o
the barrowers and the public in general that the undersigned has taken
Possession of the properly described herein below in exercise of the
powers conferred on himihier under Section 13(4) of the said act read with
rule & the Security Interest (Enforcement) Rules, 2002 on this 29th April
2022.

The barrowers in particular and the public in general is hereby cautioned
not 1o deal with the property and any dealings with the property will be
subject to the charge of the Aditya Birla Finance Limited for an amount of
Rs. 1,44,60,492/- (Rupees One Crore Forty Four Lakh Sixty
Thousand Four Hundred Ninety Two Only) by way of oulstanding
principal, amears (including accrued late charges) and interest till
14,12 2021 and interest thereon,

The borrowers attenfion is invited to the provisions of sub-section 8 of
Section 13 of the act, in respect of time available, to redeem the secured
assels

NOTICE

Motice is hereby given that the following share certificates are registered in our/
Ky name has been lost, Therelore, | 'We have applled far issue of duplicate share
certificate to the DEEPAK NITRITE LTD. Regd. Office. Aaditya 1, chhanl road,
Vadodara 390024 Gujarat, 5o, general public are hereby warmed about not to
deal with the fallowing securities and if company do not recedve any abjection
within 15 days from the date of Publication of this notice on above-mentionad
regd address) of the Company. or to the company s RET Agent Linkintime India
Pt Ltel, LINIT DEEPAK MITRITE LTD, (B-102 & 103, Shangrila complex, first Noor,
opp, HOFC Bank. Near Radhekrishnag Char Rasta Akots, Vadodars-190020], The
Company Wil Proceed lor the lasue of Duplicate share Certificate(s] in my/our
name

| No, af
Shares

TS

Bame of |
Folla Nao.

e I - I
M‘\‘Shlffhﬂldﬂhl ;Em.'l.lnr.tlw: Hn{:'.:

1 |
103184151 TG 103 1515?5! i1l

Certificate Naofs).

1 Andta Shah | ADOSL2T

DATE: 02 /05/ 2022
PLACE: AMMEDABAD

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruplcy Board of India
{Insolvency Besolullon Process Tor Conporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
P.G. SILK MILLS PRIVATE LIMITED

RELEVANT PARTICULARS

1 | Hame of corporat debsar P, G. SILK MILLS PRIVATE LIMITED

2 | Date of incorparation of oovporali debioe AR

3 | Authority under which coeporabe debior is | RoC-fhmedabad
ircarparabed | egistaned

4 | Carporate Iderdity Mo | Limitad Lishilty | 471206 2010PTCO6M052

| Isentification Mo, of comarate detilor
5 | Address of the regissered office and
principal office (if any) of corparate degtor | Ring Road, Surst, Gujarat-385006, Indta

5 'I'n:'.nr.'erq' commencement data in : i.‘u‘n‘ﬁd,IIBEE EDrdE-l'rE-tEﬂ'Eﬂh‘gl 'I'F;!'I'?.nn
respec of comporate detlor 30tk April, 2022 from RCLT website)

T | Estimabed dale of closum of insolvensy 2441 V2022
msalulon process

f | Hama and registralion number of tha
nscdvency prafessional acling as
nlerim resolulion professianal

g | Address and e-mail of tha interim
resolution professional, as regisiered
with tha Baand

.....

Mama: Mr. Pankaj Prabhudayal Goanka
IP Rag. Mo.:
[BEITPA-D01AP-P-02 120/ 2021-20 2213503

Address : 204 Austmangal Complex,
Mear Rajasthan Hospital, Shahibaugh
Ahrmedabad-380004

Email bid : goenkap@gmail.com

Address @ 304 Austmanzal Goemplex,
Maar Raasihan Haspetal, Shahibauwgh
Ahmedebad-380004

Email bd ; cinppgsmpliEgmail.com

11| Lest data for submissicn of claims f2mara022

12| Classes of cradifars, if any, under clause | KA
(i) of sub-sachon (BA) of sechian 21,
ascarlainad by tha inbarm resalulian
professiona

13| Namis of Insolvency Professionals i

ienlilied bo acl as Authonsed

Raprasaniatve ol credilers in a dass

[ Thrae namas e each dass)

14| (a) Relevant Forms and

(b} Dataits of authanzed represantalives
are avaiable at |

Motica is hesaby given that the Matonal Company Law Trbune! has ordered the

commencement of 8 corporate insohsency resofulion process of PG, SILK MILLS PRIVATE

LIMITED on 27/04i3022 {Order received by IRP on 20th April, 2022 from NCLT wehbsite).

The creditors of P. G. SILK MILLS PRIVATE LIMITED ane hereby called upan to submil teir

claims wih proof amar before 13057022 10 the inteim rescition professiongl al the addness

mntizred agains entry Mo, 10

The financial crediters shall submit their claims with prosf by elecironic means only, &1 ather

crediars may subimit the cdaims with proofin person, by postor by elecironic means,

Afinancial credbor belonging to & ctass, as listed against the enlry No. 12 [MA) shallindicate its

chaice of Authonsed represeniztive from amaong the thres insclvency professionals listed

ggainst entry Mo, 13 (NA) ta actas Authansad represantative of the class (MA) in Form CA

Submizsion of falsa or misleading proofs of ciaim shal atract penalties

Date : 03.05. 2032 PAMHA) PRASHUDAYAL GOENKA
Place : Surat (INTERIM RESOLUTION PROFESSIONAL|

10| Addness and &-mail o ba wsad for
comespondanca wilh tha indarim
resalution prafessianal

Wab link | www.ibbi.gow.in
Physical Address : As per Peint 10

Chalamandalam Imvestment and Finance Company Limited
regisiersd office al 151 Floor, 'Dare House . Mo, 2, BS.C Basa Rosd,

@ Chﬂ]'a Cherra=-H00 00 Bramch Office : 407=808, £ih Flaar, Yash Aqua Buikdng,

Entera et ife | ghoue Me-Donald, Mr W ay Cross Rd, Navrangpura, Abad-330008
POSSESSION MOTICE [Immavable Property [Rula B{1)]

Whersas e undessigned Bearg e duthodsed Oficer of MUs Chaisnandalam Imsesimenl and Finance
Company Limited, having Hs reglstensd offce at fgt Floor, 'Dere House', Mo 2, ML5.C Bose Road,
Chernak-600 001 ard 407-408, 450 Floor, Yash Agua Budlding, Above McDonsid, Ne. Vijay Cross Road,
Havrangpura, shmedabad-380005%undar the Sacuntisafon and Recorstrucon of Financial Assets and
Enforoemanl of Secudity Inlerest Act, 2002 and i exercise af powers confiermed under Seclion 1312]
resad with Fube 3 of the Secunly Inlenest [Enforogment] Fules, 2002 ssued & derand nalio: dabed
05AW2020 1o Paresh Shanlifsl Tedlani, Vinod Shantilsl Tedlani &rd Hiya Vinodkumar Tollani
henairafer refemed fo.as borrower arnd Co-Bormowans in Loan Ade Mo, STHEAHMO0001 3064350 repay
the amownt mantianed in the notce being Re. 82,34 261,72 [Rupees: Eighty Two Lakhs Elghty Four
Thousand Two Hundred Fifty One and Paise Seventy Two Only] as on 31082020 with inferes]
theragn withim &) days fram the date of neceipt of the said natice

Tha horowsees having Tailed $a repay e amoun, nolics is heroby given 1o the bamaaees in padicuke
and The Pubilc in general thal the undersigned has taken PHYSICAL POSSESSION of the property
describad herein bekra in axercize of the powars sonlemed on hm undar Section 13(4] of the said Acl
resd with Rule B of the Securfy knerest |Enforcament) Rules, 2002 an this 15t day of May 2022

Thes Bormowers' amention |8 invited to provisions of Sub-section (B) of Section 13 o the Act, in respect af
tima available. toradeem the secured assats

Thea bermoreers in particular and the Pubdic in ganeral are hareby cautionad nof lo deal with the progarty
and any deaings with $o said propedy wil be subject a the change of s Cholamandalam Invesimenl
and Finaree Campany Limied, far an ameund of being B, 82,84, 251.72 |Rupees: Eighty Twa Lakhs
Eighty Faur Thousand Two Hundrned Fifly One and Paise Seventy Twa Only] a8 on 31082020 and
irarest and charges therson.

DESCRIPTION OF THE IMMOVAEBLE PROPERTY
Al St ighd, tithe and inberesl of property beaning House Mo, 11, “Shres Mand Resadency® sanvey no 2802
paik, mouje: Hana Chiloda, taluka, Gandhinagar, disirict & sub distict Ganchinagar, (admeasuring
14655 5q.mirs ) Bourded By: Moethe House Ma, 10 South; House Mo, Easl; Gale: Wesd Sociedy
Date ; 11-MAY. 2022 Sdl- Authorized Officer,
Place : Gandhinagar Chalamandalam Irvestmant & Finance Go, Lid

CAPRIGLOBAL Capri Global Capital Limited

Registerad & Corporate Office : 502, Tower-A, Peninsula Business Park,

Senapati Bapat Marng, Lowier Pared, Murbai - 400013, Office Address : Sth Floor,

BBC Tower, Dppasie Lew Garden, Mear Axis Bark, fhinedabad- 220006,

[for immovahle Properties)
Wiheres the undersigned Being the Authorized Difscer of Capri Global Capital Limited [CGEL|
undar the Secuntization & Reconstrection of Financiad &zzets & Enforcement of Sacurity Interast
Aot 2002 and in exercise of the powers conlered under Section 130121 read with Rule 3 of the
Security rlerest (Enfercemnent| Rule, 2002, Demand Notice{s) issued by the Authorised Offscer ol
thee compaery ta the Borrswier]s) / Guaraniceis| mentianed bensin belnw o repay the amaunt
mantionad in the notice withn 60 days from tha date of receipt of the said Notice, The Bomowar
hving failed to mepsy the amount. notice & heraby given o the borrower| sl Guaranbon|s b ard the
public in general that the uedersigred bes taken possession ol the prapeny descrbed barein helow
i eaercise of powers confered an him under sub - section {4) of the section 13 of the s2d Act mad
with Rule & of the Security Interest Enforcament nubes, 20602, “The Bormower's attention is imeted to
prosision of sub-section (8} of section 13 of the Act, n respect of ime available, 1o redasm the
seeuipd peetd.” The Borower in partesular and the pubilic in genersl © herely cautionsd iod 1o des]
with the property and any dealings with the propecty will be subpect 10 the change of "CGECL™ for an
amourt 3= mentionsd harein underwith interast theneon

POSSESSION NOTICE

Mame ol the Borowens| Oemand Motice Date of
{ Guarantons| Dt B Ansount Pogspssion
|Loan Account No, LNCGCIMATLODOODDB01S & 28.04.2092
LNMEJAMODD032635, Ahmedabad Branch), 1852021
{1} M. Hasmwkh Sharkerlal Vamja . Physical
[2). Mrs, Kusumben Hagmukhkumar Vamja Fa. 20,1453V Possession

Description of the Immovable Property

All that part and parcel of the property consisting of Shap No. 3052, 3054, 3055
& 3006, 3rd Floar, Anupam Textiles Market Opp. Raghukul Textides Market,
BH Millennium Textile Markel, Ring Road, FP. No. 151/P 152% in TP
achemsa No. 08, Surat-395006
Date : 20-04-2022

Place : Surat

Authorized Officer,
Aditya Birla Finance Ltd.

Descrigtion of Sacursd Azsat (Immovable Properiy)
All pieca and parcel of Flat Mo 401, Wing - A, Puja Avanws-, Adm. bult up area 32.72 Bq.
Meter and Super Built up area 99.77 5q. Meter, Eva Park - 1, Near Green City, Ranjitsagas
Road, Jamnagar, Gugarat - 361005 along wath Corstruction thereon present ard future Bath,
Baunded By = East : D15 and 7,50 Meder wode Road are Sibuated, West : Camman Passage
and Fiad Mo, 404 are sitvabed, Marth 0TS and 10,50 Maeter Wide Boad ane sibuated, Sowth ;

Stars, 0TS and Flat Na, 402 ated, p ;
i il i s |Authorized Mficer|

| Date : 03.065.2022, Place : Gujarat

For, Gapri Global Gapital Limited

Home First Finance Company India Limited,

NOTICE OF SALE THROUGH PRIVATE TREATY

Sale of Secured assets under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 — (Notice Under Rule 8 (6))

The undersigned as Authonzed Officer of Home First Finance Company India Limited (Home First) has taken over possession of the schedules property, in terms of section 13(4) of the subject act in connection with cutstanding dues payable by you to us. Please refer our Notice
dated mentioned below, wherein we informed that we have published Auction Notice in the newspaper mentioned by fixing the Reserve Price as mentioned. The Auction was scheduled on the date as mentioned. The Auction could not be successful due to lack of any bidder.
Public at large is informed that the secured property(ies) as mentioned in the Schedule are available for sale through Private Treaty, as per the terms agreeable to the Company for realisation of Company's dues on "AS ISWHERE 1S BASIS" and "AS 1S WHAT IS BASIS". Hence,
in terms of the provisions of the subject Act and Rules made thereunder, we issue this notice to you to enable you to discharge the amount due to the Company within 15 days from the date of this notice and take back the assets mentioned in the schedule, failing which the assets
will be sold to discharge the liabilities. This is without prejudice to any other rights available to the Company under the subject Act or any other law in force.

The interested parfies may contact the Authorized Officer for further details/ clarifications and for submitting their offers. Sale shall be in accordance with the provisions of SARFAESI Act/ Rules

Outstanding
Sr. ; - amount as on | Date of Date of | Reserve Price | No. of Authorised
No Location Name of the Account/ Guarantors Details of property/ owner of the property Demand Sale Notice Newspaper G (in INR) Officer
Notice (in INR)
1 | Ahmedabad | RONALD RPEREIRA, LALITA OTARAM Flat-608, Block-V, Umang Narol 3-4-5-5-7-8, Behind Old Narol Court, Narol Ahmedabad 382405 1072215 | 30-03-2022 F‘”?E”EELEG"&';E” 30-042022 | 12,79,800 9824215973
BHAVESHBHAI M SOLANKI, Flat-05, Block- P, Aakrubi Township opp samneddhi residency near nandanvan helghts opp old Naral courl, Maral-Aslall highway, e Financial Express ny P
2 | AMmedaad 1 501 ANKI REKHABEN BHAVESHBHA Behind vasant vihar sociely Ahmedabad Gujaral 382405 Neezrs | 002021 Cegagy | 0002 | 1260000 s
3 Vapi TEJU RAM, SUNITA Flat-406 Hanumant Residency (Hanumant Enterprise] C Survey no. 143( Paiki 2, Plot no. 1 1o 11, Moje - Chandor Vapi Gujarat 396191 | 10,08,255 | 30-03-2022 F‘";”;';L%ﬁfﬁ 30-04-2022 10,15,000 8305304562

|Data: 03/05/2022, Place : Gujarat.

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

The borrower! guarantors are hereby notified to pay the sum as mentioned in the demand notice aleng with upto date interest and ancillary expenses before 15 days from the date of this notice, failing which the property will be auctioned’ sold and balance dues, if any, will be recovered with interest and cost.
Signed by Authorized Officer, Home First Finance Company India Limited
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